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MR. DEPUTY-SPEAKER: Shri
Mool Chand Daga,

AN HON. MEMBER: Not present.

MR. DEPUTY-SPEAKER: The
House stands adjourned till 2-10
p-m.

13.10 hrs,

The Lok Sabha adjourned till ten
minutes past fourteen of the Clock.

The Lok Sabha reassembled after
lunch at eighteen minutes past four=
teen of the clock.

[Mr. DEPUTY SPEAKER in the Chair]

JUTE COMPANIES (NATIONALISA-
TION) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM KHAN):
Sir, on behalf of Shri Pranab Kumar
Mukherjee, I beg to move for leave
to introduce a Bill to provide for the
acquisition and transfer of the under-
takingg of the jute companies specitied
in the First Schedule with g view to
securing the proper management of
such undertakings so as to subserve
the interests of the general public by
ensuring the continued manufacture,
production ang distribution of articles
made of jute, which are essentia] to
the needs of the economy of the coun-
try and for matters connected there-
with or incidental thereto,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted tp intro-
duce a Bil] to provide for the acqui-
sition and transfer of the undertak-
ings of the jute companies specified
in the First Schedule with a view
to securing the proper management
of guch undertakings so as to sub-

*Published in Gazette of India Ex traordinary, Part II Section 2 dated

1-12-80.
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serve the interests of the general
public by ensuring the continued
manufacture, production and distri-
bution of articles made of jute,
which are essential to the needg of
the economy of the country and for
matters connecteq therewith or in-
cidental thereto.”

The motion was adopted.

SHFR1I KHURSHEED ALAM KHAN:
T intrnduce** the Bill,

14.19 hrs.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL*

THE MINIiSTER OF STATE IN
'tHE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR] P VEN-
KATASUBBAIJAH): Sir, I beg to
move for leave to introduce a Bill
further to amend the Code of Criminal
Procedure, 1973

MR, DEPUTY SPEAKER- Motion

moved:

“That leave be granted to intro-
duce g Bil] jurther to amend the Code
of Criminal Procedure, 1973”

SHRI CHITTA BASU (Barasat): 1
rise to oppose the introduction of the
Bill. This Bill in pernicious. Appa-
rently it appears to be a very innocent
Bill,

MR DEPUTY-SPEAKER: Ag Shri
Venkatasubbaiah always appears to be-

SHR] "HITTA BASU: It appears
from this that the Goverhment parti-
cularly this good friend of all of us,
wants to nlind us also as the jain
authorities and the police administra-

tion 1 Tiher have done
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MR. DEPUTY-SPEAKER:
bad things.

Forget

SHRI CHITTA BASU: The grounds
of my opposition are.

The Bil] hag been proposed with the
object of giving more and more pow-
ers—let me say extraordinary pow-
ers—to the law enforcing authorities
of our country, And the power is
being given on certain pretexts. The
pretexts are—to enable them to effec-
tively deal with the anti-social ele
ments; habitual criminals anq creating
enmity between differen; grouog and
communities. These are two pretexts.

Thig extraordinary power which is
being given to the law enforcing
authorities would be misused agnd there
may be incidents—I am sorry to repeat
the incident of Bihay jail—] am wvery
much afraiq of them ang the House
would also expresg apprehension

There are many preventive laws,
many repressive lawg by which we
can also be arrested and the law en-
forcing authorities are there, police
officials like SP of Bhagalpur, IG of
Bihar and I think you would agree
with me that they have allowed
themselves to be debased ang dehu-
manisad tg a very shocking level and
this kind of extraordinary powers now
going to be given to this kind of law
enforcing agencieg in our country. It
15 very horrible, Therefore, it is very
dangeroug angd pernicious.

In this connection | would also like
fo mention that the minority commu-
nitieg in Moradabad are being indiseri.
minately arrested by the law enforc-
ing authorities, They are being impli-
cated in false cases. Evep the Muslim
youths who are engaged in relief
work for the riot victims are being
taken away 'wantonly and indiscrimi-
nately by the police authorities who
are refusing them bail. Therefore, the
law enforcing authorities are being

**Introduceq with the recnn mendation »f the President.

2633 LS—11



